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Heard Shti S.Mohapatra for the 

a pp 1 ic ant and S hr i Ahok Mj5  hra for the 
respondents. 6hri Mjshra has taken rte 

through the orders of this Court dated 

5.2.1993, 10.2.1993 and 17.3.1993. It 

is now clear that the posts are abolished 

on 31.3.1993j, in terms of the order at 
nne xure -R/2 which states that the date o. 

about ion of the post of ED'C attached to 

Basantia S.j. in account with ihadrak H.J. 

may be read as with imrrediate effect 

instead of 7.2.1993. In view of this, tl 

counsel for the petitioner requests for 

withdrawal of this application. Prayer 

allowed. The Original Application is treated a 

withdrawn and Lsmissed 
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